CENTRAL ADNINISTRATIVE TRIBUNAL : PRINCIPAL BENCH
0A No.1308/95
New De?hi this the 26th day of September, 1995.

‘Hen'b1e Sh. N. V. Krishnan, Act1ng Chairman
Hon'ble Smt. Lakshm1 Swaminathan, Member (J)

1 Stenographers Association
CPWD (Regd.) Room No.436,
'A'Wing, Nirman Bhawan,
New Delhi through its

~Joint Secretary, :
Sh. 6.D. Khanna.

2. Shi-Jd. Gupta,
S/0 late Brijlal,
H.No. 128, Delhi Gate Chowk, Ly
01d Faridabad (Haryana) .« Applicants
(By Advocate Sh. A.P. Dhamija)
Versus
£ Unibn of India, Ministry of .
Urban Development, through its
Secretary, Govt. of India,
Nirman Bhawan, New Delhi.
2 The;Secretary, Ministry of Personnel,
Public Grievances & Pensions,
Department of Peronnel & Training,
North Block,
New Delhi.
3. Director General of Works,
Central P.W.D., Nirman Bhawan,
New Delhi. .. .Respondents

ORDER (Oral)
(Hon'b1e Mr. N.V. Kr1shnan, Acting tha1rman)

We have heard the learned counsel for the
applicant. The first applicant is the Stenographers
Association of the C.P.W.D. The second:app1icant is the
Member of the Associgtion. The application is made
against the order déted 31.7.90 of’the second respondent
(Annexure  'A') by which the scales of pay of the
Assistant Grade of the'Ceniral Secretariat Service “and
the é;a&e 'C' Stenographers of the Central Secretariat
Stgnographers Service were revised to Rs.1640~2930x
subject to the stipulations mentioned therein. The

grievance of the applicants is that as they are alsc

-




“Sténographers doing the same ndrk as the Grade !

(2)

Stenographers of Central Secretariat Stenagraphers
Service they should also be given the same scale w.e.f.

the same date.

5 Tﬁe iearned,counse1 for ihe applicants also

states that on 16.2.94 the Departmaht of Personnel has

informed the Secretary staff Side of the 3G that
the question regarding removal of d%spgrity in the pay
scales of Stenograpﬁers Gra@efII in the subofdinate
efficés and the Central Secretariat . s .still under

consideration.

3, It is in these circumstances that this OA
has been filed for va direction to the respondents o
remove the disparity and bring the Stencgrapherg
Grade-11 posted in the subordinate 'bffices of the
C.P.W.D. éh'par with the Stenographers Qra&e"Cf of the

CentréT Secretariét from 1.1.86.

4. We have heard the learned counsel. We are
of the view -that for two reasoﬁs'this ‘a$p1icatien is
pre-mature. First{y the matter still remains under
consideration of the Govefnment. secondly the Fifth
tentral Pay Commission has alfeady been set up and we do
not know whether this AAssociatﬁan -~ has = made ~aﬁy
fepreséntation in  this regard to that Commission or
whether that Cpmm%ssion is considering this matter in

general terms. "1t is quite possible that Commission may

nake a recommendation in this behalf and probably that

could be the reason why the matter may riot be finalised
L

by Government. In the circumstances, we are of the view




ey i =0 ﬂ
héiﬂﬂh&i?‘4s§ﬁsi«fifﬁfdecision is taken by Government

er on the recommendation of the Fifth Central Pay
)i Qﬁumﬁiési@n'for otﬁérﬂise no cauée of action would accrue
,&efth§;ag§%§£;nt. In the circumstances, we dismiss this
Eﬁ;l3$a§réf£a$afa; with the ’above ohserv§tions,
'ﬁwaﬁgry%ég:;theflih&rty @f‘tﬁe applicants to agitate the

_matter whenever they feel any grievance has arisen.

(Smt. Lakshmi Swaminathan) ‘ (N.9. Krishnan)
- Membertd) o : Acting Chairman

*Sanju'




